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 (2)  Thirty-third  Report  on  Action
 Taken  by  Government  on  the  re-
 commendations  contained  in  the
 Third  Report  of  the  Committee  on
 Jute  Corporattion  of  India  Limited—
 Jute  and  Exploitation  of  Jute
 Growers.

 2.27  hrs.

 MATTERS  UNDER  RULE  377

 (i)  NeED  FOR  THE  ABOLITION  or  CaprraL
 PUNISHMENT

 श्री  राम  विलास  पासवान  (हाजीपुर)  :  अध्यक्ष
 महोदय,  विश्व  के  विभिन्न  भागों  में  राजनीतिक  हत्या
 से  भारत  को  चिंतित  होना  स्वाभाविक  है  t  लोकतंत्र
 का  जीवन  विराध  पम  है।  यदि  विरोध  पक्ष  मर  जाए
 तो  लोकतंत्र  स्वत.  समाप्त  ही  जाएगा  ny  महात्मा  गांधी
 तथा  डा०  राम  मनोहर  लोहिया  के  प्रसार  अच्छे
 साध्य  के  लिए  उत्तम  साधन  की  आ्रावश्यक्रता  है  ।  जहां
 सत्ता  जनमत  पर  जबरदस्ती  काबू  पाकर  कायम  की  जाती
 है  वहां  लोकतंत्र  जीवित  नहीं  रह  पाता  ।  लोकतंत्र  का
 आधार  विरोध  का  बरादर  तथा  जीवन  के  प्रति  सम्मान
 है  1

 राज  एशिया  एवं  अफ्रीका  के  भ्रधिकांश  देशों  में
 हत्या  की  राजनीति  तथा  प्रधिनायकवादी  प्रवृत्ति
 ज़ोर  पकड़  रही  है  ।  ईरान  में  शाह  ने  अपने  विरोधियों
 को  अंधाधुंध  मरवा  डाला  ौर  अब  इस्लामी  गणतंत्र
 के  दावेदार  शाह  का  साथ  देने  बालों  की  हत्या  करवा
 रहे  हू  ।  राज  भुट्टो  की  हत्या  ने  सारे  विश्व  को  सोचने
 के  लिए  मजबूर  कर  दिया  है।  विगत  6  श्रीफल,  979
 को  दक्षिण  प्र फ़ो का  की  सरकार  ने  अश्रन्तर्राष्ट्रीय  अपील
 के  बावजूद  दक्षिण  अफ्रीका  के  स्वतंत्रता  सेनानी  श्री
 सोलोमन  महालंगू  को  फांसी  दे  दी  7  उनके  अलावा  शौर
 चार  व्यक्तियों  को  फासी  की  सज़ा  दी  गई  tv  इसके  पूर्व
 भारत  ने  भी  संगीत  राष्ट्र  से  अपील  की  थी  कि
 &  दक्षिण  फीका  के  अद्वैत  नेता  की  जिन्दगी  को  बचाने
 के  लिए  अपने  प्रभाव  का  प्रयोग  करें  Y

 राष्ट्र  संध  की  सुरक्षा  परिषद  ने  भी  दक्षिण  भ्र फ़ीकी
 अधिकारियों  से  अपील  की  थी  कि  वे  सोलोमन  महासंघ
 को  फांसी  पर  ना  लटकाये  |  समाचार  के  अनुसार  पिछले
 वर्ष  दक्षिण  भ्रक्कीका  में  i32  व्यक्तियों  को  फांसी  पर
 लटकाया  गया  था  इनमें  एक  श्वेत,  26  निश्चित
 नस्ल  तथा  05  अफ्रीकी  थे  t

 इसके  पहले  नेपाल  में  दो  नेपाली  कांग्रेस  के  नेताप्रों
 को  फांसी  दी  गई  और  इन  सारी  राजनीतिक  हत्याओं
 का  प्रभाव  भारत  के  जनजीवन  पर  पड़ता  है।  नेपाली
 कांग्रेस,  भुट्टों  लथा  दक्षिण  भ्र फ्री का  की  राजनीतिक
 हत्या  ने  भारत  के  शांतिभिय  भ्रात्मा  को  झकझोर  दिया
 है  कौर  सब  झोर  से  हत्या  के  विरोध  में  प्रदर्शन  एवं
 झा वाज  उठा  रहे  हैं।  स्वयं  भारत  में  भी

 ल
 वर्ष  पहले

 यहां  के  प्रबल  विरोध  के  बावजूद  आंध्र  के  दो  नक्सल पंथी
 किसान  नेताओं  को  फांसी  दे  दी  गई  t
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 wa  पाकिस्तान  कौर  बंगलादेश  के  भीतर  से
 भारत  बंगलादेश  एवं  पाक  एकीकरण  की  मांग  जोर
 पकड़  रही  है  1  भारत  सरकार  को  निश्चित  रूप  से
 शरारत,  पाकिस्तान  एवं  बंगलादेश  के  महासंघ  की
 बात  चलानी  चाहिए  t

 मैं  भारत  सरकार  से  मांग  करता  हूं  कि  किसी
 देश  के  आंतरिक  मामले  के  नाम  पर  अपनी  प्रीत्मा  को
 नहीं  बेचना  चाहिए  ।  यह  चुप्पी  भारत  की  सभ्यता
 एवं  संस्कृति  के  प्रतिकूल  है  तथा  इससे  भारत  सरकार  की
 कमजोरी  क्षति  है  ।  भारत  सरकार  को  अपने
 देश  से  फांसी  की  सज़ा  को  समाप्त  करना  चाहिए  तथा
 विश्व  के  किसी  भी  कोने  में  राजनीति  हत्या  की  जाये  तो
 बिना  किसी  'द  भाव  के  उसकी  तीब्र  भर्त्सना  करनी
 चाहिए  ।

 MR.  SPEAKER:  Prof,  Mavalankar.
 Not  here.  Shri  Rajagopal  Naidu.

 (ii)  AMENITIES  TO  THE  WORKERS  OF  THE
 Stee.  Yarp  IN  MANDI  GoviInp  GARE,

 Pungas

 SHRI  P.  RAJAGOPAL  NAIDU
 (Ciittoor):  Sir,  the  Steel  Yard  in
 Mandi  Govind  Garh,  Punjab  is  manag-
 ed  by  Pujab  Small  Scale  Industries
 Corporation.  It  is  the  consignment
 agent  of  the  Hindustan  Steel  Ltd.
 (SAIL),  P.S.S.LC.  took  contract  from
 SAIL  to  loaqg  and  unloag  the  steel
 arriving  at  the  Railway  Station  in
 Mandi  Govind  Garh  and  to  give
 delivery  of  that  steel  to  the  stee]  roll-
 ing  mills  in  that  town.  This  Corpora-
 tion  is  getting  Rs.  26/=  per  tonne  from
 the  Steel  Authority.

 This  Corporation  instead  of  employ-
 ing  the  workers  directly  engaged  a
 middle-man  contractor  who  is  giving
 only  Rs,  6/-  per  tonne  to  the  workers
 not  only  that,  he  has  not  provided  any
 facility  to  the  workers  as  provided  in
 the  Contract  Labour  (Regulation  and
 Abolition)  Act,  1970,

 As  per  that  Act,  canteens,  Rest
 rooms,  first  aid  facilities,  wholesome
 drinking  water,  sufficient  number  of
 latrines  and  urinals  have  to  be  provid~
 ed  in  that  establishment.  Nothing  was
 arranged  in  the  Steel  Yard.  Even  the
 drinking  water  is  not  provded  there.

 When  the  representative  of  the
 workers  represented  to  the  Union
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 (Shri  P  Rajagopal  Na.du)
 Government  about  the  plight  of  the
 workers,  the  State  Government  in-
 tormed  the  Unron  Government  that
 al)  facilities  were  provided  in  the
 Steel  Yard  which  was  beyond  the
 truth,

 I  have  visited  the  place  personally
 ‘and  found  what  the  workers  were
 telling  was  truth  I  i.epresented  the
 fact  to  the  Minister  of  80९0]  and  Mines
 twice  but  he  was  not  able  to  do  any-
 thing  to  protect  the  labourers

 As  per  the  above  Act,  the  PSSIC
 which  is  the  consignment  agent  has
 to  register  itself  as  the  principal
 empioyer  and  thc  middie  man  con-
 tractor  has  {o  take  the  licence  They
 have  not  done  thit  till  now  For  that
 contravention,  thev  should  have  been
 punished  but  it  was  not  done  or  they
 were  not  asked  to  register  ang  to  get
 heeme  Theretorc,  the  Labour  Depart.
 ment  i,  not  able  to  apply  Jabour  laws
 to  that  Corporation  That  is  why  no
 one  wis  able  to  protect  the  workers
 working  under  th,  Corporation

 The  workers  desire  that  the  Small
 Scale  Industries  Corporation  should
 cance}  the  middieman  contricto:  and
 duectly  employ  the  workers  or  they
 have  to  appoint  the  soricty  of  the
 workers  as  the  contractor

 In  other  cteel  yards  workere  are
 directly  employed  and  tncey  ३६  vetting
 not  less  than  Rs  14/-  to  8५  16/-
 whereas  thesc  workers  ate  only
 getting  Rs  6/-  which  i,  quite  unjust,
 nothing  but  exploitation  This  system
 3  coming  in  thr  way  of  getting  fair
 wages  by  the  workers

 J  therefore  request  the  Government
 t)  compel  the  Punjab  Small  Scale
 Industries  Corporation,  to  register  as
 principal]  employe:  and  employ  wor-
 ker-  directly  and  provide  all  ameni-
 tic,  to  the  workers  as  provided  in  the
 Act  and  to  pay  not  Jess  than  Rs  15/-
 per  tonne

 I  hope  that  the  Minister  will  not
 yield  to  political  pressures  and  do
 justice  to  the  ,workers,
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 MR,  SPEAKER:  Mr  Saugata  Roy

 (iu)  REPORTED  STRIKE  BY  THE  EMPLO-
 YEES  OF  INDIAN  AGRICULTURAL  RESEARCH

 Institutr,  Pusa,  New  DELBI

 SHR]  SAUGATA  ROY  (Barrack-
 pore)  Sir  Under  Rule  377,  I  wish
 to  raise  the  following  matter  in  the
 House  for  the  attention  of  Mr  Barnala

 “Strike  and  =  agitation  by  the
 supporting  staff  of  Indran  Agricul-
 tural  Research  '™  titute  Pus:

 This  is  to  draw  the  attention  of  tne
 House  to  the  callou.  attitude  of  tne
 Ministry  of  Agriculture  Government
 of  India  to  the  low  paid  «mployces  of
 TARI,  Pusa  Since  Sth  Maich  979
 there  has  been  total  strike  in  the
 Pusa  Campus  by  the  2600  upporting
 staff  working  there  Manv  of  them
 have  been  on  an  Indefinite  hunge
 stiike  also  Th  emplovees  have  tried
 all  possible  peaceful  agitationa
 method,  meluding  holding  mass
 dharna  torchlight  procestion  thiougt
 out  the  night  in  the  campus  From  the
 last  week  they  started  courting  arrests
 before  the  Krish:  Bhawan  and  already
 500  of  them  have  bern  arre  tid  by  the
 Police  The  employce,  have  no  poh-
 ticnl  affiliation  Their  demands  are

 t  Supporting  staff  to  be  promoted
 after  every  five  years’  assessment  aS
 in  the  case  of  Technical  staff,

 2  The  Grade  II  of  the  Supporting
 Staff  mz.  200-250  to  be  revised  and
 raised  to  Rs  2i0—290,

 3  Selection  Grade  IV  of  Support-
 in¢  Staff  viz.  260—430;

 4  Daily  wage  dismisseq  emplo-
 yees  to  be  reinstated

 I  think  that  the  Government  should
 take  immediate  steps  to  resolve  the
 legitimate  demands  and  bring  back
 normalcy  in  the  Pusa  campus

 MR  SPEAKER:  Prof,  Samar  Guha.


